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FOR THE ATTENTION OF THE CREDITORS OF K“ K. GIFTS PRIVATE LIMITED

RELEVANTPARTICULARS 

1. �Nameofcorporatedebtor Dateofincorporationofcorporatedebtor Authorityunderwhichcorporatedebtoris �K.K,GIFTSPRIVATELIMITED 

2. 3, ��26/06/2000 

RegistrarofCompanies-Kolkata 

incorporated/registered Corporateidentitynumberofcorporate 

4, ��U21094WB2000PTCO92054 
debtor AddressoftheregisteredofficeandprinciPal 

5. 6. ��6A,S,N,BaneIieeRoad,FutnaniChambers・ 
GateNo,9.2ndFIoor′Kolkata′WestBengal一 

officc(i「any)ofcorporatedebtor 

700087 

InsoIvencycommenCementdateinrespect �Orderdated:06/09/2019 

ofcorporatedcbtor 

7, �Estimaしed　date　ofcIosureofinsoIvency �04/03/2020 (Being180daysfromthecommencementofCIRP) 

resolutionprocess Nameandtheregistrationnumberofthe 

8、. ��SHRI.SACHINGOPALJATHAR 
RegistrationNo:IBBI/IPA-002/IP-NOO640/ insoIvencyprofessionalactingasinterim 
2018"2019/11968 

resolutionprofessional Addressande-mailoftheinterim「esolution 

9. 10‥ ��B-1/8,Samadrita,EKTPPhase-III・EKT・ 

professional′aSregisteredwiththeboard �Kolkata,WestBengal-700107 
EMA看L:Sgjathar@gmail・COm 

Address　and　c-mailto　be　used　for �AAAINSOLVENCY　PROFESSIONALS　LLP, 

correspondencewiththeinterimresolution �Kolkata　O縦ce　-　MousumiCo-OPerative 

lHousingSociety′15B′BallygungeCircular 
pro「essional′ifdifferentfromthosegivenat 

Sl"No"9・ �Road,Kolkata-700019 

EMAIL-kk宙髄s@aaainsolvencv,COm 

1l, 12, �冒.astdateforsubmissionofclaims classesofcreditors,ifany,underclause(b〕 �20/09/2019 

NA 

ofsub-SeCtion(6A〕ofsection21,aSCertained 

bythcInterimResolutionProfessional 

13. 1生, �NamesofinsoIvencyprofessionalsidentified �NA 　　　　I 

to　act　as　authorised　representative　of 

creditorsinadass(threenamesforeach 

dass) 〔a)Iidevanしformsand 

NA 

(b)。etailsofauthorisedrepresentatives 

areavailableat: 
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FOR THE ATTENTION OF THE CREDITORS OF K. K. G賞FTS PR萱VATE LIM萱TED

Notice is hereby given that the National Company Law Tribunal, Kolkata has ordered the

COmmenCement Of a corporate insolvency resolution process of K. K. GIFTS PRIVATE

LIMITED on O6/09/2019.

The creditors ofK・ K. GIFTS PRIVATE LIMITED are hereby ca11ed upon to submit their claims

With proof on or before 20/09/2019 to the interim resolution professional at the address

mentioned against entry No. 10,

The proof ofclaims is to be subm批ed by way ofthe following specified forms:

●　Form B: For Proofofclaims by Operational Creditors exceptWorkmen and

EmpIoyees

. Form C: For Proofofclaims by Financial Creditors

●　Fom D: ForProofofclaimbyaWorkman oran EmpIoyee

●　Form E: For Proofofclaims byAuthorized Represenねtive ofWorkmen and

EmpIoyees

●　Fom F: For claims bycreditors (otherthan Operational and Financial Creditors〕.

The above mentioned forms∴∴∴Can be downloaded from　血e website

WVW"ibbi"gOV血!downloadfom血tml under血e Insolvency and Bankruptcy Board of India

Insolvency 〔ResoIution Process for Corporate Persous〕 Reg山ations, 2016

The financial creditors shall submittheir claims with proofby electronic means only. AII other

Creditors may submit the claims with proofin person, by post or by electronic means.

Submission offalse or misleading proots of claim shall attract pena距es.

a
Sachin Gopal Jathar

Insolvency Professional

AAA Insolvency Professionals LLP

Regn. No.“量BBI/IPA"002/萱P-NOO640/2018 -2019/11968

Date: 08/09/2019

Place: Kolkata
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